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Mr. Deputy-Speaker: There are two

mcxiths now and if it is intended that 
their opinion should also be taken 
without prejudice to the Select Com
mittee it can be done.

♦  ̂ will be prepared
to take their opinion and if necessary 
also to caU them before the Com
mittee. I think that will meet the 
ease of the hon. Member.
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Mr. Deputy-Speaker: The question
i?

“That the Bill further to amend 
the Administration of Evacuee 
Property Act, 1950 be referred to 
a Select Committee consisting of 
Lala Achint Ram, Shrimati Su- 
bhadra Joshi, Shri Jagannathrao 
Krishnarao Bhonsle, Shri Naren- 
dra P. N athw^i, Shri H. C. 
Heda, Shri Nemi Chandra Kasli- 
wal, Shri Ram Pratap Garg, 
Pandit Chatur Narain Malviya, 
Shri Jwala Prashad, Giani 
Gurmukh Singh Musafir, Shri 
Syed Mohammad Ahmad 
Kazmi, Col. B. H. Zaidi, Shri 
Digambar Singh, Shri Mulchand 
Dube, Shri Kanhaiya Lai Balmiki, 
Shri Syed Ahmad, Pandit Lakshmi 
Kanta Maitra, Shri Basanta Kumar 
Das, Pandit Thakur Das Bhargava, 
Shri Radha Charan Sharma, Chau- 
dhri Hyder Husein, Shri Rohini 
Kumar Chaudhuri, Shrimati Su- 
cheta Kripalani, Shri V. P. Nayar, 
Shri Vishnu Ghanashyam Desh- 
pande, Shri Bhawani Singh, Dr. 
Manik Chand Jatav-vir, Shri 
Avadheshwar Prasad Sinha, Shri 
P N. Raiabhoj and the Mover 
with instructions to report by the 
last day of the first week of the 
nex^ Session.”

The motion was adopted.
Mr. Deputy-Speaker: I appoint Pan

dit Thakur Das Bhargava to be the
Chairman of this Committee.
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is Mr. Deputy-Speaker: The question

‘ 'That the Bill be circulated for 
the purpose of eliciting opinion 
toereon by the 30th November,

The motion was negatived.

FORWARD CONTRACTS (REGULA
TION) BILL

Mr. Deputy-Speaker: The House will 
now take up the next Bill, the For
ward Contracts (Regulation) Bill. 
Shri T. T. Krishnamachari.

Pandit A. R. Shastri (Azamgarh
Distt.— l̂iast cum Ballia Distt.—West): 
What iM the business before the House 
now?

Mr. I &puty-Speaker: The only busi
ness be ore the House is reference to 
Select < ommittee of the Forward Con
tracts (Regulation) Bill. That is the 
only ou standing business. The hon. 
Ministe: evidently expected that the 
previou motion would go on till six 
o ’clock today. He has been sent for. 
Hon. ;mbers may kindly read the 
Bill.

Papil; A. E. Shastri: The House 
may oum for some fifteen minutes.
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Mr. Depniy-Speafcer: No adjournment 
— I will continue sitting here.

Shri Nand Lai Sharma (Sikar): The 
chapter on the Evacuee Property Bill 
has been closed abruptly and Members 
cannot have any discussion on it.

Mr. Deputy-Speaker: No, no. Hon. 
Members may read the Bill.

Babu Ramnarayan Sinfh (Hazari- 
bagh West): On a point of order, Sir. 
Is there any convention in this House 
that we shall be sitting in the House 
doing nothing?

Mr. Depnty-Speaker: Reading is also 
something. I am expecting the hOD. 
Minister.
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Mr. Deputy-Speaker: The other hon. 
Minister may move the motion.

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari): 1
am very sorry. Sir.

Babu Ramnarayan Singh: In the
case of Government Members, every- 
thmg is excused.

Shri T. T. Krishnamachari: I beg to
move*;

“That the Bill to provide for the 
regulation of certain matters relat
ing to forward contracts, the pro
hibition of options in goods and for 
matters connected therewith, be 
referred to a Select Committee 
consisting of Shri Chimanlal Cha- •- 
kubhai Shah, Shri V. B. Gandhi, 
Shri GJ^amandi Lai Bansal, Shri 
Mukand Lai Agarwal, Shri Raghu- 
bir Sahai, Shri Sinhasan Singh, 
Shri C. R. Bassapa, Shri Balwant 
Sinha Mehta, Shri Asim Krishna 
Dutt, Shri Lalit Narayan Mishra,

* Moved with the recommendation of 
the President.

Shri Mathura Prasad Mishra, 
Shri R. P. Nevatia, Shri Ahmed 

Mohiuddin, Dr. Ram Subhag 
Singh, Shri P. T. Thanu Pillai, 
Shri G. R. Damodaran, Shri K. T. 
Achuthan, Shri Satis Chandra 
Samanta, Shri Jagannath Kolay,- 
Shri C. R. Chowdary, Shri Uma- 
shankar Muljibhai Trivedl, Shri 
Tulsidas Kilachand, Shri Amjad 
Ali, Shri Rayasam Seshagiri Rao. 
Shri G. D. Somani, Shri Dev 
Kanta Borooah, Shri Bhawanji A. 
Khimji, Shri Bhagwat Jha Azad^ 
Shri Satish Chandra, Shri Radhelal 
Vyas, Shri D. P. Karmarkar, Shri 
Chintaman Dwarkanath Deshmukh 
and the Mover with instructions 
to report not later than the first 
day of the second week of the next 
session.”
The Bill that is before the House is 

wie that is known to Members of this 
House who were Members of the pro
visional Parliament, but for t^e bene-> 
fit of the hon. Members who are newj 
I would like to explain the need for 
a . Bill of this nature. Trading in 
luturw is a practice which may be 
considered to be a rational develop
ment of what is caUed “market eco^ 
nomy” . In the highly developed coim-< 
tries of the world where market eco
nomy is still the rule, a great deal of 
Importance is attached to this type of 
trading and the effects that flow there^ 
from for the purpose of smoothening 
and minimising the fluctuation in prl  ̂
ces. This Bill is intended to provide a 
machinery by which Government can 
regulate the trading in futures, or as 
It is called in this Bill “ forward trad^ 
ing” in commodities, on an all-India 
basis. Assuming that this practice is 
necessary, even m a country where 
market economy has not got full play* 
the Government recognise that they 
must have some control over such 
practices. Even in a country like the 
United States of America where it is 
almost a doctrine believed by most of 
the people that Government inter
ference must be reduced to the mini
mum in the matter of trade and com
merce, Government control over futures 
trading has been exercised by an Act— 
the Commodity Exchange Act—which 
was passed in 1922. In our Constitution, 
the item “Stock exchanges and futures 
markets”  is to be found in List No. I, 
Schedule VII, item No. 48. Under this 
change in. the Schedule, it is impossi
ble for State Government to legislate 
In regard to forward markets, but 
prior to the Constitution being promul
gated the Bombay Government had a 
measure for the purposes of regulat
ing forward trading. This law which
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is JH?w m  operation in Bombay is very 
Droadly^mmar to tne Bill that is now 
Deing presented lo the House. The 
Bomoay f  orward Contract Control Act 
o l 1947 has oeen enforced in respect of 
cotton, bullion and oilseeds. It would 
not be true to say that this Govern- 
•ment has nothing whatever to do in 
regard to the exercise of some kind of 
control on the commodity exchanges 
and the futures marKet. A certain de- 
‘gree of control is being exercised by 
the > Essential Supplies (Temporary 
Powers). Act, 1946, which this House 
was good enough only this morning to 
‘extend for a period of two more years. 
But the commodities covered under 
this Act are tew, and the powers have 
never been exercised in the manner in 

^which it is contemplated to exercise 
' them. under this BiU.

•The subject matter of this Bill has 
'been a jpatter of discussion between 
m e  Central Government and various
• mtcrlBsis tor quite some time now. The 
^provisions ot this Bill have been sub- 
-jected lo scrutiny, by people represent
ing varying pomts of view and they 
nave expressed their views thereon 
The first draft of this Bill was pre- 
«pared in February 1950 and, the opi
nions of State Governments, the Re
serve Bank of India, Chambers of 
Commerce and other concerned inter
ests were invited. In July 1950, these 
'opinions that were received from vari- 
•ous sources were referred to an Expert 
Committee. The Bill was thereafter 
•revised in the light of the comments 
anij recommendations of the Expert 
Committee and was introduced in the 

^provisional -Parliament in December 
1950. I believe it was presented to 
the, provisional Parliament for the pur- 
■pose of reference to a Select Committee 
some time in April 1951. The Select 
Committee subjected the Bill to fur
ther scrlitiiiy and amendments, but the 
report of the Select Committee could 
•not be taken into consideration by the 
! provisional Parliament owing to prec- 
sure of work- We have taken advan- 

'tage, however, of the period that has 
'elapsed since the report of the Select 
Committee was submitted to . subject 
■this. Bill to further scrutiny. In the 
'form in which it is now presented to 
the ^ouse, it ha^ undergone some more 
ch ^ ges.

In regard to the policy of Govem- 
tnent in respect of forward trading, I 
“have to s îy that the Government re- 
•voghise thit there is a fairly wide- 
'spread demand from the people engag- 
•ed in trading in commodities for cer
tain facilities for forward trading. The

Government recognise that > without 
some kind of regulation, ôrwJMT̂  tradr 
ing niight degenerate onto speculation 
pure and simple. It niight be a r g i^  
that even to the extent to which we 
propose to permit forward trading un
der this measure, subject to its b d n i 
approved by Parliament, the element 
of speculation will not be cotq)pl|M]r 
ruled out I have to agrep that it is 
so. A properly organised futures mar
ket does not minimise the trading sIsks. 
entirely, but it does so to a very .
de^gree by providing the machinery for 
the transfer of the. risks Amona what 
might be called an organisation or a 
body of professional risk-bearflSrs- or 
speculators. To the extent and to .the 
degree to which it peririits a genuine 
trader to tranter a portion p t  Us 
to somebody else, it ensures a r e ^ a r  
trader a certain amount of 
you might call “ normal profit”—and in 
fact, it acts as an insurance againat < 
une^^ected and unforeseen fluctuationŝ  
in prices. ' ‘

To the extent that the risk is there, 
the speculative element is alsio- then?̂  .3 
But, as I said before, all that ig done 
by these forward tradii^ . ^
or forward trading clearing houses 
which are ancillary sometimes to 
these exchanges, is to help to trans-. 
fer the risk, though it is not altogether., 
eliminated. A  speculator who ,shar^.. 
the risk performs, as I said betdre,. 
what is called a useful econon(^v^u|kp-; 
tion in the same manner as an insu
rance company does . ag îini ,̂ Hre . and;: 
accident risks. The operation by a 
speculator in this instance is certainly 
not quite so scientifically managed as 
is done in the case of insurance trad^ 
by an acutary assessing the probabtU- , 
ties and evaillating the coat., th ei^ f ' 
and even the risks that are to be un
dertaken.

The condition precedent fo r  a 'for
ward market, working jjroperly.is not 
merely Government regulation but also . 
the existence of an organis^  market.
I  must confess that our ^
India in markets where some k ind , 0* 
Government control was jexercised bf 
is being exercised, where regula*^ 
power is exercised by corporate bbdie/?, 
who control them, has not alWays b««n 
satisfactory. Attempts at fegutat^>n 
ha^e proved certainly ineftectiVe . at 
times of crisis. It is not merely the 
rambling instinct in man ; that - 'has 
crea te  a deadlock in 3uch institutlQns,. 
but I am sorry to say the lack of morar 
lity amongst people who do businesn 
under the auspices of such faistitd- . 
tions. Instances where, m ark^s. liad^^  ̂
to close tor long periods ]bepfi«#e-at •
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the failure tp pay on the part ol peo
ple who are operating in it are far 

' tntoy to be ^ t e d  here. Some 
^ifhne lsack; about a year ago, I had an 

"*'4ppoirttttilty t6̂  fe t an in s is t  i»t® the 
o f  OBc of such . institutions 

itf'BcTObay somfewhat indirectly, and 
 ̂ I dmiiot say that I was wholly pleas
" what I leamt about the

wdfkihg ’ o f ' that particular institu
t i o n .

Durimc the war Government prohi- 
•" Wted futores trading under the De- 

I tocc  of India Rules in m any articles 
aOce oil-seeds, vegetable oil. raw oct-
■ ton, sugar and bullion. After the De- 
feh ce -o f India Act lapsed some of

"these orders in relation to foodgrains, 
' Ifidlble Oils, oilseeds, raw cotton and 
>6pices, were, as I said before, kept in 

force wider the Essential Supplies Act 
of 1946. And some more orders were 

' t>assed in regard to oilrseeds and sugar 
’ tttider'the same Act. In the case of 
-l*aw cotton only a general exemption 

' Was granted subject to certain condi
tions in respect of futures trading con
ducted under the auspices of the East 
India Cotton Association of Bombay. 
Cases Where futures trading should be 
allowed to be resumed will, subject to 
this Bill going through, be selected by 
Government with great care and after 
a thorough examination of the pros- 
p e ^ v e  conditions of demand and sup

" t)ly ind iheir litely effect on whole- 
side iprices and the cost of living. 

 ̂ Futures trading will be permitted 
only in the case of commodities where 

'this facility is genuinely needed and 
it" w iir be confined to those dissocia
tions’ whose rules, bye-laws and gen^ 
Ta! standing and experience Drovide 
'reisbtt^le guarantee that the sctivi- 
^ies o f their members will be kept un- 

“^der proper control.

' Regulation of forward trad^njr. to 
the' fejrtent contemplated ’n 
is. as I said before, a new un'lp’-tak- 

Ihg. GdVemment in this instrnre is 
enSbarklng into a fl^Td. at any rnte so 

‘ "far as the Central Government con- 
rtfrted. in which it has not got much 

 ̂expeiFience.: It is, therefore, propo.s- 
"ed that the Government .should extend 
its commitments in this A eld bv gra-

■ dual stages and as and when experi- 
pnce is gained in regard to tradmc or 
futures trading in narticular commo- 
dftiei.

I must sav at onre that this Bill has 
got a very limited scope as it is at pre
sent conceived. T+ i<̂ largely an en
abling measure. Control over forward 
trading is to bp exercised, as J said 
before, mainly throiiffh the medmm of 
association or associations to be r^0£?- 
nised by Government. Whenever Gov-

•rnm«Bt decide to regulate forward 
trading in any commodity, they will 
notify their decision and invite appli- 
catioms from associations usually to. 

: be recognised under clause 6 of (ke 
Bill As a rule only one association 
will be recognised for any commodity 
i* any area. Again this particular 
section, or clause as it should be pall* 
ed until it becomes an Act, provide* 
ter tka appoiMtmeat of a Gevenunent 
■epiesentative on the geveraing body 
of a recogni^sed association, and also> 
not more than three persons to b»- 
nominated b:’ Government as mem
bers of the governing body to repre- 
.sent the interests not directly repre
sented through the members^lip of the- 
association. When an association is 
recognised for any commodity and a. 
notification applying the Act to that 
commodity is issued under clau^  15,. 
forward trading in that commodity 
will not be allowed to be carried on 
except through or by the members of 
the recognised association and in ac
cordance with the bye-laws of the as
sociation. For an association the bye- 
laws form the chief instrument of con
trol and it is through these bye-laws 
tha* an association regulates the day- 
to-day activities of its members. Any 
change in the bye-laws of an associa
tion or its rules, will under this mea
sure, require the approval of Gov
ernment. A recognised association 
either on its own initiative or at the 
instance of Government will have the 
Dower under clause 11, to imiwse any 
restriction on the activities of its 
members by way of fixing maximimi 
and minimum price by way of lim iti^  
daily fluctuations in prices, by requir
ing members to receive margins from 
their customers against purchases or 
sales, by limiting the volume of busi
ness done by any one member or in 
any other way. Government wiU 
have the powers under clauses 10,12 
and 14 to amend the rules and t^ye- 
laws of an association and in times of 
emergencies to suspend the business 
of the association.

Clause 8 of the Bill empowers Gov
ernment to order an enquiry into the 
affairs of a recognised association or 
those of anv of its members or direct 
the forward markets cothmission to 
inspect the accounts and other docu
ments of such associations. In ex
treme cases Government will have the 
power under clause 13 to supersede 
an association or under clause 7 even 
to withdraw recognition. It is neces
sary that Government should have 
these powers if they are to exercise 
effective control over forward trad
ing.
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i  htve given, to the extent possible, 
at tms stage, an idea how Govern- 
anent propose to operate their control 
over these bodies. But I would like 
tto refer to a few salient features o f 
tthis Bill other than the question o f  >ex- 
gercising controls. Firstly, stock ex- 
K^hange transactions have been delibe- 
Tateiy excluded from the scope of this 
JBiU. Regulation o f stock exch€knges 
raises somewhat differeat problems 
^nd Government have considered it 
t)€st to deal with them by separate 
.legislation. Secondly, under clause 19 
<of this Bill options are to be prohibit
ed altogether. In an option transac
tion a man’s liability is limited to the 
premium he has to pay for the right 
io  buy or the right to sell and this 
fight is not accompanied by any obli
gation to buy or sell. That is how 
option will be defined. Where it is 
merely a question of getting option 
which is exercisable at will on the pay
ment of a premium, liability being 
more or less confined to losing that 
premium, well, the element of specu
lation is increased. Speculation may 
reasonably be a fairly inexpensive 
game and except the limit of the pre
mium paid, it is felt that this wiU at
tract a large number of people not 
genuinely interested in trade who do 
not have any particular business to 
cover by using the forward markets or 
the futures market, but merely enter 
there in order to make some money 
and get out, as quickly as possible. 
Thirdly, “ non-transferable specific de
livery contracts” as defined in clause
2 of the Bill are to be exempted from 
the provisions of this Bill except  ̂in 
areas where a recognised association 
is functioning for the commodity con
cerned. This is intended merely be
cause in spite of the fact that we 
rigidly define what are called non- 
transferable specific delivery contracts 
a certain amount of overlapping was 
inevitable because the non-transferable 
delivery contracts are contracts which 
provide for future delivery but are 
not transferable from one party to 
another. They are not normally set
tled by being offset against one an
other and hence this type of contract 
is not generally used for speculative 
purposes. Such contracts, as I said, 
will be exempted from the provisions 
c f  this Act except m a few areas. An 
exception has to be made in areas 
where a number of associations which 
have been traditionally engaged in 
snerulative business had to be exclud
ed from such a business as a result 
of the creation of a recognised asso
ciation. There is consequently a real 
danger that the associations or per

sons affected may continue to indulge 
In speculation outside the recognis
ed association under the guise of non- 
transferable specific delivery con
tracts. Clause IB of the Bill, there
fore, provides that in any area in 
which an association has been recog
nised for regulating lorward contracts 
in any comntodity, the same associa- 
tieft will regulate all tjpes of forward 
contracts, non-transferable as well as 
transferable. While this is the gene
ral position. Government recognise 
that conditions vary widely from one 
trade to another and in some trades, 
it may be necessary to exempt both 
transferable and non-transferable de
livery contracts from the provisions 
of this Bill. Certain sections of the 
jute trade have already claimed this 
exemption. The Government of West 
Bengal have supported this claim. The 
provisions of this Bill are, however, 
sufficiently elastic and flexible to deal 
with the varying requirements of each 
trade. In particular, under clause 27, 
Government have power to grant ex
emptions for relaxations in special 
cases after examining the merits of 
each case.

o observe that in
clause 3 of the Bill, provision has 
been m ^ e  lor the establishment of a 
r e w a r d  Markets Commission. In 
order that the forward markets in the 
cou n ty  may be kept under close ob- 
^ v a tron , and that Government may 

A ®  “ ®^®ssary expert advice in 
regard to the various technical prob
lems which will arise in the course of 
admunstering this measure otherwise, 
it is found necessary that a specialis
ed agency should be created under this 
Act. In addition to assisting the Gov
ernment in the correct administration 
o f  the Act the Commission will also 
study the wider problems of improv
ing the organization and working of 
iorward martots and make recom^ 

Commission’s advice 
will be available not only to the Cen
tral Government, but also to the 
State Governments to which the Cen
tral Government may have to delegate 
some of their powers under this Act. 
Since a considerable amount of prepa
ratory work has to be done before the 
Act can be applied to any commodity. 
It might be necessary to appoint this 
Commission after this Bill becomes 
law. I might mention here that one 
or two hon. Members who have spoken 
to me about this Bill have taken ex
ception to the nature, composition, 
powers and the status of this Forward 
Markets Commission. The very idea
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it is called a Commission indicates to 
some minds that it js a statutory body, 
completely divorced from Government 
or at any rate semi-divorced, as being 
allowed to act independently. I say:
If you do not create a body of that 
sort, it merely becomes an advisory 
body and what is the use of a body 
like that? As at present proposed, 
the Forward Markets Commission 
would not be a Commission in the 
manner in which some people think a 
Commission ought to be established. It 
will be a subordinate body of this 
Government: it may be even a small 
section of the Ministry of Commerce 
and Industry but specialised in this 
particular work.

Provision has also been made 
under clause 25 of the Bill for the 
appointment of an advisory Committee 
to advise Government in relation to 
any matter concerning the operation 
of this Act.

It has been mentioned that the 
Forward Markets Commission is 
going to be an advisory Body. Vfhy 
have an advisory council? The defi
nition that has to be imported in 
interpreting the working of the two 
bodies is that the Forward Markets 
Commission will be a small compact 
body working at governmental level 
for the purposes about which I have 
now mentioned. The advisory Com
mittee is Ukely to be a very much 
larger body composed of non-oflicial 
Interests who would generally advisa 
the Government in regard to the 
working of the Forward Markets 
Control Act and also in relation to 
any specific problems that might arise 
from time to Ume. Actually the ap
pointment of an advisory Committee 
is merely permissible but I do feel 
that it would be a very useful change 
particularly as we are embarking on 
a measure which operates in a field 
about which we do not know very 
much and where we have to tread 
wearily.

The economic situation in our coun
try and in the world generally has 
undergone a marked change during 
recent months and it has affected the 
commodities market to a very consi
derable extent. In the case of many 
commodities, the earlier inflationary 
trend has been sharply reversed and 
considerable uncertainty prevails 
about the future trend of prices. In 
such a situation the availability of 
hedge trading facilities might be of 
considerable assistance to trade in 
certain commodities. Government 
have already received a request from 
the East India Cotton Association for 
permission to reopen hedge trading 
in cotton. The proposal requires 
careful consideration from several 
angles and Government have not yet

163 P.S.D.

leached a decision. The reaj fact is 
we have not fixed the floor and ceiling 
prices of cotton. There is room for 
nedge trading since hedge trading 
must necessarily operate within that 
sphere. It is not the intention of 
Government to give up this practice 
of fixing the floor and also fixing the 
veiling prices and whether the futures 
market can operate efficiently and 
help to provide some kind of insur
ance against risk to people is a matter 
for examination, because the very 
fact that speculation on floor and 
ceiling does restrict the risk to a cer
tain extent. That is what - the Gov
ernment is now examining. The West 
Bengal Government have recently al- ‘ 
lowed resumption of futures ti>ading 
in hessians which was closed for 
many years. In Bombay futures 
markets are functioning in castor' 
seed and bullion.

That brings me practically to the 
end of my story. All this enumera
tion would have. I hope, given the . 
House an idea how desirable it is to 
invest the Central Government witD 
necessary powers to secure co-ordina
ted action between the various Gov*- 
crnments in this matter as soon as 
possible, and, I believe, the House 
will agree that it is necessary and 
justifiable on the part of Government 
in setting up a macriinery such as the 
c.ie contemplated in this Bill,
6 P.M.

I v/ou'.d like to say that on the 
occasion when this Bill was discussed 
in the House before, I as a private 
Member had certain views to offer. It 
is quite conceivable that some hon. - 
Merhbers would have dished out from

■ the archives of the Parliament Libra
ry copies of what I have said. I do 
not say that my views have under
gone f.ny considerable change. I 
have indicated very clearly that the 
Government are approaching this 
problem not with any definite deci
sions in their mind, not with their
minds completely closed, but with
their minds open. That we have
sooner or later to regulate trade in 
futures is a thing on which there 
could be no difference of opinion. To 
what extent we can regulate them, 
what we could stop from getth>g into 
the scheme of forward trading is a 
matter which could be discussed. I 
cannot say now, even after the study 
that I have put in, the wide experi
ence that we have gained by discus
sion in the Select Committee where- 
various. point*? of view have been 
presented, and a review of the other 
views that we have got subsequent
to the report of the Select Committ!^ 
that we can lay down a law, and say 
that thir. is goin? to be the law for alL 
time to come. The very idea that 
we got a market economy and are



<H3» Fonsord Controcti 11 AUGUST 1962 (Regulation) BiU 6140

[Shri T. T. Kristmamacharil 
t r y i^  to regulate it indicates that 
we have to a very large extent ap- 
proacned it from a pragmatic point 
of view. If that is understood, I have 
no doubt that hon. Members will 
realise that I am keeping a fairly open 
mind in this matter. 1 think that is 
the proper way in which a Govern
ment could approach a difficult sub
ject, a subject that we are entering 
for the first time.

Some hon. Members may say that 
it is not necessary. It would not be 
n ^ ^ sa ry  provided we make every- 
IJimg a monopoly. If Govemme^iti 
enters a field and controls everything, 
at all stages, or alternatively, is doing 
business on a monopoly basis, it 
would not be necessary. To the ex
tent that we shall progress further 
and further either to nationalisation 
of trade or to monopoly, whether 
governmental or otherwise, to that 
extent, automatically, market economy 
will get constricted for trading in 
futures. So long as we allow it, we 
have probably to make some room for

1 would again invite the attention 
o f  the hon. Members to the question 
of the demand from the Blast India 
Cotton Association. The demand was 
presented to me when I was there in 
Bombay by a body of persons who 
are not speculators at all, who, how
ever felt that it was their job, that it 
iT)ust be there in the ease of hedge 
trading and somebody must do it. 
Some hon. Members here know of the 
turf. In the turf there is a man call
ed the bookie, an accountant, who 
does not speculate. He maintains the 
book and evens out the risks. Possib
ly there might be some intermediaries 
or jobbers who even out the risks and 
make it possible for trade, commerce 
and industry to stabilise their prices 
and to look forward to a period with 
a certain amount of confidcnce say
ing, ‘we have committed ourselves to 
that extent of trade, we might make 
ultimately so much loss or so much 
profit, both of" which will be within 
measurable figures and not go beyond 
expectations.’ Of course, a person who 
makes a profit in hedge trading also 
incurs a certain amount of loss. Only 
if he calculates on a reasonable amount 
of profit, the los.i also will be a reason- 
iible one. It is a normal concomitant 
of the market economy. Therefore, 
we need not look at it altogether from 
the point of view of the moralist who 
tays that all speculation is wrong. 
Though there is some speculation it 
may not be wholly wrong. Even if a

person undertakes risks as a 
speculator, his risks would be evened 
out in such a manner that the element 
of speculation would be considerably 
m inim is^. Therefore, I would like 
to mention to hon. Members that one 
need not make up his mind definitely 
agamst this measure as being unethi
cal. It is necessary in our present 
economy.

Of course, we have a fairly large 
Select Committee. Opportunities wiU 
be provided to the Members of the 
Select Committee to go further into 
this matter, to scrutinise the provi
sions, to discuss the pros and cons, 
and very possibly, we may get from 
the Select Committee a better Bill 
than what I have presented today.

Before closing, I would like, if I 
am permitted, to suggest the addition 
of one more name to the names of 
the Members of the Select Committee 
that IS, Mr. Feroze Gaudhi.

Mr. Depnty-Speaker: Motion moved:
“ That the Bill to provide for 

the regulation of certain matters 
relating to forward contracts, 
the prohibition of options in 
goods and for matters connected 
therewith, be referred to a Select 
Committee consisting of Shri 
Chimanlal Chakubhai Shah, Shri 
V. B. Gandhi, Shri Ghamandi Lai 
Bansal, Shri Mukand Lai Agar- 
wal, Shri Raghubir Sahai, Shri 
Sinhasan Singh, Shri C. R. Bas- 
sapa, Shri Baiwant Sinha Mehta, 
Shri Asim Krishna Dutt, Shri 
Lalit Narayan Mishra, Shri 
Mathura Prasad Mishra, Shri 
R. P, Nevatia, Shri Ahmed Mohiud- 
din. Dr. Ram Subhag Singh, 
Shri P. T. Thanu Pillai, Shri G. R. 
Damodaran, Shri K. T. Achuthan, 
Shri Satis Chandra Samanta, 
Shri Jagannath Kolay, Shri C. R. 
Chowdary, Shri Umashanker 
Muljibhai Trivedi, Shri Tulsidas 
Kilachand, Shri Amjad All, Shri 
Rayasam Seshagiri Rao, Shri G. D. 
Somani. Shri Dev Kanta Borooah, 
Shri Bhawanji A. Khimji, Shri 
Bhagwat Jha Azad, Shii Satjish 
Chandra, Shri Radhelal Vyas, 
Shri Feroze Gandhi, Shri D. P. 
Karmarkar, Shri Chintaman 
Dwarkanath Deshmukh and the 
Mover with instructions to report 
not later than the first day of the 
second week of the next session.**
The House then adjourned till Nine 

of the Clock on Tuesday the 12th 
August, 1952.




